ARB.P. No. 1 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

In view of consensus between learned counsel for the parties, on
the proposal from the Court to appoint Hon’ble Mr. Justice H.K. Sema,
former Judge of the Supreme Court of India as the sole arbitrator and
consent of His Lordship received in that regard, he is appointed as the
sole arbitrator in this case. However, the parties shall approach and
request Hon’ble Mr. Justice H.K.Sema, to settle the terms and
conditions of his engagement as such. The Registry shall furnish the
address and telephone No. of Hon’ble Mr. Justice H.K. Sema to learned
counsel for the parties for the compliance of this order. This matter thus

stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 56 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

Affidavits of parties as well as Superintendent of Police,
East Khasi Hills District, Shillong, and other Police Officers
(assigned the duties to ensure compliance of Court’s order) filed
in Court are taken on record. On due consideration, the
individual unconditional apology submitted by them is hereby
accepted and the notice is discharged. Let this matter be listed

after 15(fifteen) days for regular hearing on 20-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



TR.P.(C). No. 2 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

Mr. GS Massar, learned Sr. counsel for respondent No.1
prays for listing of the matter for admission hearing. He also
registers his objection to the maintainability of transfer petition

from a district council court to a regular court.

List on 21-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 223 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

Learned counsel for State prays for and is granted 2(two)

weeks’ time to file affidavit-in-opposition. List on 19-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 272 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

Learned counsel for petitioner prays for and is granted

10(ten) days’ time to file rejoinder affidavit. List on 14-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 288 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

Learned counsel for respondents pray for and are granted
2(two) weeks’ time to file reply. Interim order, if any, to continue

till the next date of listing.

List on 19-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 350 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

Issue notice, it be made returnable within 2(two) weeks.

Ms. NG Shylla, learned counsel, accepts notice for

respondents No. 1, 2 and 3. List on 19-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 362 of 2012

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

04-11-2014

On request by learned counsel for State to seek
instructions, let this matter be listed after one week on 12-11-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



